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SUPREME COURT OF INDTIA
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Civil Appeal No0.6174/2023

BHOPAL MUNICIPAL CORPORATION Appellant(s)
VERSUS
DR SUBHASH C. PANDEY & ORS. Respondent(s)

(IA No0.198051/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.198050/2023-STAY APPLICATION)

Date : 09-07-2024 This appeal was called on for hearing today.
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UPON hearing the counsel the Court made the following
ORDER

As indicated in order dated 1%t December, 2023, we appoint
National Environmental Engineering Research Institute (NEERI),
Nehru Marg, Nagpur as the agency to verify whether the petitioner
has made substantial compliance with the provisions of the
Municipal Solid Waste Management Rules, 2016 (for short, ‘2016
Rules’).

A copy of this order shall be forwarded to NEERI. Appropriate
Scientist/Technical Officer shall be appointed by NEERI to do the
work of coordination with the appellant. As soon as a
Scientist/Technical Officer is appointed by NEERI, he will issue
communication to the appellant. The appellant will provide not
only the copies of affidavits filed in this Court but also other
relevant material showing compliance of the provisions of 2016
Rules to the Officer appointed by NEERI.

We grant time of three months to NEERI to submit a detailed
report about compliance made by the appellant of the provisions of
2016 Rules.

Needless to add the appellant will have to pay requisite
charges to NEERI.

For the time being, we adjourn this appeal till 21s* October,
2024.

NEERI to submit a report before the next date and supply soft
copies thereof to the Advocate for the parties.

(KAVITA PAHUJA) (AVGV RAMU)
AR-cum-PS COURT MASTER (NSH)
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